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any change, the Sivaraman Comit-
see to which they have already sent
a recommendation, would give the
decision by the end of the year.
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SHRI CHARANJIT CHANANA: The
hon, Member woulq appreciate that
ance the State Government identifies
districts ag industrially backward
districts, the question arises whether
the districts should keep on changing
with the change of timeg or with the
change of circumstances or not. For
any change thereafter, a Committee
has already been formed and the whole
thing is being considered. Their
request is already with them. It is
pot with the Ministry of Industry. It
is with the Sivaraman Committee
which ig considering this matter. 1
would request the hon, Member to
wait for their verdict to come by the
eng of the year,
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SHRI CHARANJIT CHANANA:
The Hon. Member has raised some
basic questions and I shall reply to
them. First of qll, backwarq States
were indetified, and criteria fixed for
that. Thereafter, industrially back-
ward districty were identified. There-
after the States were given a quota
in the backward...

SHRIMATI PRAMILA DANDA-
VATE: What are the criteria?

MPE SPEAKER: If it ig too long,
you can look it up; it is in the Report.
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SHRI CHARANJIT CHANANA: I
will give you the criteria. The
criteria recommended by the Pande
Working Group— these two Working
Groups are working groups for identi-
fication of industrially backward
States ang Union Territories—are gus
follows:—

(1) Total per capita income;

(2) Per capita income from indus-
try and mining;

(3) Number of workers in regis-
tered factories;

(4) Per capita annual consump-
tion of electricity;

(5) Length of surface roads in
relation to (a) population, and (b)
area of the State;

(6) Railway mileage in relation
to (a) population and (b) area of the
State.

These are the criteria fo, the States.
Now I am coming to...

MR. SPEAKER: I don’t think you
should read out everything; they can
look it up.

Now next question,

Halting of expansion of Major
Industries im big cities

*351 SHRIMATI PRAMILLA DAN-
DAVATE: Will the Minister of IN-
DUSTRY be pleased to state:

{(a) whrether Government have any
proposal tg halt further expansion of
major industries in cities like Bombay,
Madras, Calcutta and Kanpur, to stop
influx of job seekers and subsequent
creation of slums; and

(b) if so, what are the plans in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Under the existing locational
policy for industrial licensing no new
unit js allowed to be located within
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the gtandard urban area limit of a
large metropolitan city having a
population of more than one million
and within the municipal limits of a
city with a population of more than 5
lakhs as per the 1971 census. Expan-
sion of existing industrial undertak-
ings in such areag is also not allowed,
except in certain special circumstances
where certain types of expansions and
diversifications may be allowed on the
merjts of a proposal, Prevention of
sickness in industria] wundertakings,
avoidance of unemployment, or re-
moval of genuine difficulties involved
in such proposals are considered be-
fore any relaxation is recommended.
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SHRI CHARANJIT CHANANA: I
have seven cases here which serve as
case studies where we might consider
relaxafion. But I  would assure the
House and the Hon. Member that we
are very strict so far as giving relaxa-
tion is concerned for one very impor-
tant reason, that we will net allow any
type of pollution of the living condi-
tions of human beings in a settlement
like that. 1t has very high considera-
tion.

If the Hon. Member wants and if
the Hon. Speaker allows me, I can
read out the list of relaxations, other-
wise I can lay it cn the Table of the
House.
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PROF. N. G. RANGA: That is better.
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SHRI CHARANJIT CIIANANA: Al-
though this particular rmatter is uol
under my consideralion, yet I can, iy
princinle, accept the shifting of amy
pollution gencrating industry frem taz
big towns—metropolitian towns—
and more gp to industrially backwacd
areas as you have mentioned.

SHRI RATANSINH RAJDA: Is the
1lon. Minister aware that in the city
of Bomhay the Ceniral Go.eraomen!l is
putting up 4 kigantic (ish processing
plant in a highly congested lecatity im
Colabn orea in spite of the oppositioms
and objections of the residence aof the
locality?

SHRI CHARANJIT CHANANA: %
1s nol come to my notice. It is ot
connected. .

SHRI RATANSINH RAJDA: [n this
matter, the Hon. Minister had gone tw
Bombay and had metl the Ministesr
there. It he has forgotton il, I amm
very sorry.

MR. SPEAKER: He has noted i! awi
he will look into it.

SHRI DIGVIJAY SINH: Will the
Government galso take into considera-
tion noise poliution and feul smelk
emanatling from industrics? Air amd
water pollution are alrcady legisialed
upon, but noise is not so. So, wilk
noise pollution and foul smell also he
taken inte consideration while givings
licences?

SHRI CHARANJIT CHANANA:
Basically, the coacept of pollution does
give reroznition to all sorts of pollu-
tion—<0is¢  pollution, smell pollutiom,
air pollution and ‘water pollution—and
We do recognise all these things and
we do give imporiance to avoiding al¥
types of pollution that are there.
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SHRI . R, BHOLE: Will the Hon.
Minister consider not allowing any
expansion at all, under any conditions,
in the city of Bombay because it is
already polluted to the saturation
point and there should be no condi-
tional considerations for giving relaxa-
tions?

MR. SPEAKER: It is a suggestion;
he hag noted it.

SHR] BAPUSAHEB PARULEKAR:
In ithe Hon. Minister’'s reply, he has
stated that under certain conditions
ruleg are to he relaxed for setting up
of certain industrial units. I would
like to know whether such relaxations
under certain conditions are to bhe
given to new units to be constructed
or only to the existing units.

SHRI CHARANJIT CHANANA. 1
have already replied; he wants me t»
reply {o that once agam. New unifs
would not al all be allowed to come
in. We are not, in facl, even giving
exemplions 1o the existing units: we
are not considering their expanison
unless and until there is some specCi-
fic case covered by the rules I have
mentioned.

SHRI § B. CHAVAN: May 1 know
from the Hon. Minister, in spite of the
clear directiveg given by the Govern-
ment and the clear policy decisions
taken by the State Governments and
Metropolitan authorities, how many
casges of violation have come to the
notice of Government? I would also
like to know what action is proposcd
1o be taken against the units involved.

SHR1 CHARANJIT CHANANA :
Thig statistical information is notl, in
fact, readily available with me. I
wil] have to see because, a the State
level also, we have to collect this
data.

Strike in Instrumentation Ltd. Projects

*353. SHRI SATYA GOPAL
MISRA: Will the Minister of INDUS-
TRY be pleaseq to state:

(a) whether Government are aware
that nearly 1100 workers of Instru-
mentation Ltd. Projects in about 20
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sites are on strike sinece 10th March,
1980;

(b) if so, what are their demands;

(¢) whether any memorandum has
been submitted by the Union to Gov-
ernment;

(d) whethber Government have takzn
steps to settic thg dispute; and

(e) if so, the nature of steps taken
by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e).
A statement is laid on the Table of
the House.

Statement

ta) Cut eof the 905 workers employed
on casual/temporary basig at 22 pro-
ject sites of Instrumentation Limited.
Kota, 836 workerg went on strike at
19 sites with effect from 10-3-1980.

() The demands are listed in the
Apnexure,

(c) Yes, Sir. Capies of memoran-
dum submitlleg to the Management
have been received by Government.

(d) and (e). As the Project sites are
situated in ditterent States, and (he
dispute ‘within the purview of Siale
Geovernments, the Labour Departments
of the concerned State Governments
were approached to assist in resolvin:
the dispute. Concillation meetings
were called but as they gdid not yield
resule  efforts are being continued
towardes findihg an amieable solution
1o the problem,

Annexure

1. Regularisation of services of all
causal/temporary  workers who
have completed 240 days of ser-
vices.

2. Stop victimisation and unfair
lJabour praetice.





